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STATUTORY RESOLUTION RE-DIS-
APPROVAL OF SOCIETIES REGISTR A-
TION (DELHI AMENDMENT)
ORDINANCE

AND
SOCIETIES REGISTRATION (DELHI
AMENDMENT) BILL

MR. CHAIRMAN: Now the House shall
take up item no. 8 (Statutory Resolution)
and item no. 9 together.! Shri Shejwalkar.

SHRI N.K. SHEJWALKAR (Gwalior) :
1 beg to move the following resolution :-



